
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 16/08/2026

(2022) 09 JH CK 0002

In the Jharkhand High Court

Case No : Criminal Appeal (DB) No. 603 Of 2018

Girdhari Tanti APPELLANT

Vs

State Of Jharkhand RESPONDENT

Date of Decision : 01-09-2022

Acts Referred:

Citation : (2022) 09 JH CK 0002

Hon'ble Judges : Ananda Sen, J;Sanjay Kumar Dwivedi, J

Bench : Division Bench

Advocate : Anjani Kumar, Vishambhar Shastri

Final Decision : Allowed

Judgement

I.A. No.8183 of 2019

Heard the learned counsel appearing for the appellant and the learned counsel
for the respondent State.

By way of filing this interlocutory application the appellant has renewed his
prayer to release him on bail after suspending the sentence.

The learned counsel appearing for the appellant submits that the appellant has
completed half of the sentence.

The learned A.P.P. opposes the prayer for bail.

Considering the above fact and also that there is no likelihood of this appeal to
be taken up in near future for hearing, we are inclined to release appellant
namely, Girdhari Tanti on bail, after suspending the sentence, during pendency of
this appeal. The sentence against the appellant, namely, Girdhari Tanti, is
suspended and he is directed to be released on bail, during pendency of this
appeal, on furnishing bail bond of Rs.10,000/- (Ten Thousand) with two sureties
of the like amount each, to the satisfaction of the learned Sessions Judge, West
Singhbhum at Chaibasa in connection with S.T.No.199 of 2015, subject to the
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condition that he will appear and mark his attendance once in every three
months before the Judge In-charge/Registrar, Civil Court,

West Singhbhum, at Chaibasa, till the disposal of this appeal.

It is made clear that before accepting the bail bond, the court concerned shall
satisfy itself as to whether the appellant has completed half of the sentence or
not. If it is found that the appellant has not completed half of the sentence, the
bail bond should not be accepted and the fact should be communicated to this
Court immediately.

Accordingly, this interlocutory application stands allowed.
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